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lishing those names (Inte Tup-
twons) If the hon Membeir nentions
some names in the House, whatever
names they are, the newspaper, are
completely free to publish 1l those
names But if those people whose
nameg are mentioned, ~Whomsoevel
they may be, from the highest to the
lowest, if they find that their honout
has been comptomused, o1 they have
been defamed 1t would certainly he
open to them to go to a court of law
That 1s all That does not mean that
the newspapers are prevented fiom
pubhishing those names

SHRI INDRAJIT GUPTA That 1
assuming, that the newspaper will
only be reproduting what I o* some-
body else speak in the House without
any further comments

MR SPEAKER He says they can
do so  All thece maiters can be tahen
up when the Bill 15 debated

SHR] DINEN BHATTACHARYYA
{Serampore) May I sav a word?

MR SPEAKER You will get a
chance when the Bill 15 taken up

SHRI DINEN BHATTACHARYYA
You have alloweq other members

MR SPEAKER 1 do not wan: to
allow a debate on 1t now You will
get a chance No discussion at this
moment Let me now put the motion
to the vote

The question 13

“That Jeave may be granted to
introduce a Bill to repeal the
Parlhiamentary Proceedings (Protec-
tion of Publication) Act, 1858”

The motion was adopted

SHRI VIDYA CHARAN SHUKLA
I mntroduce the Bill

Parlamentary MAGHA 7, 1897 (SAKA)

Prevention of 154
Publicalion, of Objectionable
Matter L.|

STATEMENT RE PARLIAMENTAK:
PROCEEDINGS (PROTECTION Or
PUBLICATION) REPEAL ORDI-
NANCE, 1975

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHR1 VIDYA CHARAN
SHUKLA) [ beg to lay on the Table
an explanatory statement (Hindi snd
Enghsh versions) giving reasons for
unmediate legislation by the Parha-
mcntaiy Proceedings  (Protection of
Publication) Repeal Ordinance 1975

12 30 hrs

PREVENTION OF PUBLICATION OF
OBJECTIONABLE MATTER BILL'

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN
SHUKLA) I beg to move for leave
to introduce a Bill to provide against
the printing ang publication of 11cile~
ment to crime and other objectionable
matter

MR SPEAKER Motion muved

“That leave be granted to utro-
duce a Bill to provide agamst the
printing and opublication of incite-
ment to crime and other objectiona-
ble matter "

SHRI S M BANERJEE Sir, [ e
to oppose the intioduction of the Pre-
ventjon of Publication of Objectiona-
ble Matter Bill T find that in 1831
in the Central Legislature an Act on
these lines was passed and that was
proceeded by an Ordinance promul-
gated by the Governor-General The
Statement of Objects and Reasons
appended to the Bill and the one
placed before the Central Legslature
n 1031 are practically the same

I do not find any reason why 1t
should be introduced, Suppose Gov-
ernment want to avoid some of the
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